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Central Administrative Tribunal,

Principal Bench

G.P. No.50/2002 IN O.A. No.1679/2001
WITH

G.P. No.49/2002 IN O.A. No.1786/2001

New Delhi this the 13th day of March, 2002

Hon'ble Smt. Lakshmi Swaminathan Vice Chairman (J)
Hon'ble Mr. V.K. Majotra, Member (A)

CP NO.50/2002 in OA No.1679/2001

Shr1 Gharan Singh
S/o Shri Khubi
R/o Village Shobhapur,
P.O. Kankarkhera, Meerut Cantt.
Mes rut (U.P.)«

— Petitioner

(By Advocate : Shri S.K. Gupta for Shri B.S. Gupta)

Versus

r, 1. Shri V.P. Singh,
Deputy Director General,
Military Farms,
OMG Branch, Block~III,
R.K. Puram, New Delhi.

2. Shri Gharan Singh,
Additional Director,

Military Farms/Officer Incharge,
Military Farm No. II,
Ma'wana Road, Meerut Cantt.,
Meerut (U.P.)

(By Advocate : Shri A.K. Bhardwaj)

CP NO.49/2002 in OA No.1786/2001

Sh r1 Sun 11
T PiA^i f

o/u ofii I r\M j u '

R/o o'ca'P'T Quartsrs,
Mawana Road, Meerut Cantt.
Mee rut (U.P.).

- Petitioner

(By AdvocaL.e z Shri S.K. Gupta for Shri B.S. Gupta)

Versus

1. Shri V.P. Singh,
Deputy Di rector General,
Military Farms,
OMG Branch, Block~III,
R.K. Puram. New Delhi.

2. Shri Gharan Singh,
Additional Director,

Military Farms/Officer Incharge,
Military Farm No. II,
Mawana Road, Meerut Cantt.,
Meerut (U.P.)

(By Advocate z Shri A.K. Bhardwaj)
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Responden
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ORDER (ORAL)

Hon'ble Smt. Lakshmi Swaminathan. Vice Chairman (J) :

We have heard Shri 3.K. Gupta, learned proxy

counsel for petitioner and Shri A.K. Bhardwaj, learned

counsel for respondents.

2. CP No.50/2002 has been filed for non-implementation

of Tribunal's order dated 3.8.2001 in OA No.1673/2001

which was a common order in which OA Nos.1635/2001 and

1736/2001 had also been disposed of. ±ii L»iia 1 attai ^.aos,

i.e., OA No.1786/2001 , a CP No.43/2002 has been filed for
%

non~ 1 mp 1 ©rnsnts'ij 1 on th© ssm© orcisp ds.'CsCi oiOb^OOI ■

proceed to dispose of both CP No.50/2002 in OA
A.-

No.1673/2002 and CP No.43/2002 in OA No.1786/2001 by

passing a common order.

3. Both learned counsel submit that the Hon'ble High

Court of Delhi has issued a stay order against ■the

aforesaid order dated 3.8.2001, namely, whether the

DOPotT's OM dated 10.3.1333 is an on~going Scheme ort^ one

time scheme under reference to a Larger Bench of the

Hon'ble High Court of Delhi.

4. Noting the above facts and circumstances of the

case, we do not consider it necessary or appropriate to

proceed furiiher in CP No.50/2002 and CP No.43/2002, as the

issues are subjudice beTore the Larger Bench of the

Hon'ble High Court of De1hi.

5. In view ot what has been stated above, CP No.50/2002

in OA No. 1673/2001 and CP No.43/2002 in OA No.1786/2001

are disposed of, leaving it open to the petitioners to
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pupsus tins rsiTiSCiisSj it so scivisscij in scconcj&ncs witln

law. Accordingly not,less issusd to ths allsgsd ccntsiTincrs

ans disclnangsdB Fils ds ccnsignsd to tins nscond pocrn.

6. Let a copy of this order also be placed in CP

No>43/2002 in 1786/2001.

(V.K. Majotra)
Member (A)

CSmt. Lakshmi Swaminathan)
Vice Chairman (J)
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Ch^an. Singhif S/o Shri Khubbi,

•./

y^^yMu'y^Rfgiatrar, Central' Administrative Tribunal<:^-..^%iji^i^ncipal'Bench» Faridkot ,House, New'DeiHi.

:•./ ;^..v. '
:•>. v ' •:

•/ •^.; ■', i ,

^  -GIVXlJ' >tESG^ .PF.TITTOM .^^a,
:•'•*:•■ y- - ' •• ' ■" V.71

■,. Ca^IL;: ¥R T T JB "T ;'; TI ON N 6,

2464/02
JSLVV.,"^. irr;^
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-  Sh. Charan Singh & Another

• iSlTTT'T'ONTR

_■ RESPCATDENT

•  ■ «f th^s bou^rftS lettS^'No.
■: dated ■ • ,. X • -^ • - . —

■.. -V ■■—-—^ _ 1 an directed to Xomvartl Tor
pop^ oi -order ■

ZT~~~^—^ —— Pasced by- Division Bench /
,  ' r' v. • - • ■ . i . oi thlc•  , Coi^ct^^ the -asod. .. . ^ ^

, -X..-,:/■ .^aase ._^aclinowlertge recej.pt.
0.A./Hp*1679/01 /

,  Cat ipz'\ ,
^®ce.i>.,i' .f, '^1' ■'"'' ' ■ff'ihi

.  ■ Yours faithiuliy

Deputy '.RdgiF*r Registrar , Q0nc;.rall
• P.T.O.
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01.03.2002

Present: Mr. A.K. Bhardwaj for the petitioners-.

CNP No .1451/2002

Rule.

Since a similar question of law has been

referred to Full Bench in CWP No.79/2002. we are of the

opinion that this matter may be considered by a Full

Bench.

Let complete set of paper book be supplied to

the learned counsel for the respondent within one week.

Place the matter before the Chief Justice,

(Administrative Side) with records.

To be heard with CWP No.79/2002.

CM. 2464/200?

In the meantime, there shall be a stay of the

operation of the impugned order dated 3rd August, 2001

passed in OA No.1679/2001 .

r

March 01, 2002
m

j

Sd/-

Cnlef Justice

Sd/"

A.K.Slkri
Judge

True^^^}^)py
•Exaainer


